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2 The aprlicant®s consends that the re spondent s
have not taken any SLepss to imnlement the 4ipection given and
no arnunt as directed has been péid tn the applicent so far.
Juring the hear Ny piatx aypliccnt's asnsel raferrad L7 the
illegal deducti.n =f sum of 73 Q,ZBEJ- fram the pay of the
. Licant and 51,201/~ deducted from His petipe-ent Jues
plls BNE nf s 250/ on agcniunt of 7on repwund oF the sgSUTLLY
47 meney Sotaling s 33,737/ - plus intereet at the rats °F 18%
pe TN UM 85 nrayed For in the ariginal applicatlion Noce 529
L2 1952, The rea;und&ntg in the counter LEfidavit havs averred
shat i campliancd Wf bR oourt's 4ipzot on the total arund

A

dug Lo tho applicent was duly caloulabed -nd after waking

ustnznt for the aount which has already be=n pedd b0 the

T

plizan s A4S 4iroated oy EiTs Tribuwnal, @ 32U a3 77,857 =
ges pald B othe applicant 5y ochegue N 154982 dated f0th
Geptenber 1993 uhich was duly received by the applizant 90

14,58,1333 an acknn ledoe! DY sim oo BhE pog datered 1othar,

= L

a phrioa Sapy F whish has heen arnexed to the cTunter affidavite

3 je have hesrd the learned counsel for thea
aad pucused Ehe cesard, o find thak bhe roa ndenLE ady of

complionce wils the 1ipes Lon of ERAE [rihunal, path & SU

o

P 72,557/- foioi hadoalan Ceen reooived Dy BhL &

¥ IR
Thors 2o 0 Tndicetson Lhot the anulizant Hed oo aved this

a

4 it h wndsw neate st Far non~payment of @ otner amont o ich

aspnrding L3 hiTowad A Drom BO# regpontdanboe i tne ordon oF
T Tpibinal alsoy we pan oo Jireokion in pegard B
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da In the light of the abovez, we gatisfliad that

are
the respondents have complied with the general dirsction nof
this Tribunal and have paid the amountg t the azplicant which
hatvw als: been pegeswved by hin withouwb any protest about the
quaitun  of the anownt . Thorefors, wve find no merit in this

conbtempt application end, therefors, tho apolicat' on Is dismissed

od the contompt notices are discharged,

iy

D There =hall be n3 opd-— a2 to casta,
//f//iﬁ ’ (:;ﬁ%{iﬁuwa
Fembz o A) Member {3}
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